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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN 
ZONE BENCH, KOLKATA 

GOVT. 

(Under Section 16 read with section 18 of the National Green 

Majhaulia Sugar Industries 

LIST OF DATES 

Bibar State Pollution Control Board & Ors. 

Dates 

1933 

14" November, 
2027 & 28th 
June, 2019 

oTA# 

Appeal NO. ...../2026/EZ 

Neelam Kumari 
Area:- Gatna 

Regd. No-17459 Expiry Date-e2-44-2029/ 

07" November, 
2025 

Nevember, 
24,NO 

2025 os 

múary, 
2026 

Tribunal Act, 2010) 

20h June, 2023 Consolidated Consent to Operate & Authorisation 
CCA) granted to the Appellant Unit (Distillery 

Division) 

28 January, 
2026 

VERSUS 

Particulars 

..APPELLANT 

...RESPONDENTS 

The sugar division of the Appellant was established at 
Majhaulia, District of West Champaran, Bihar. 
Letter by the Appellant to the District Magistrate 
regarding the discharge of waste from the nearby 
market area and local residents through kacha nald 
which leads to the Kohra River and the encroachment 
of the same by the villagers. 

MoEFCC. 

Reply to the letter by the Board dated 14.10.2025| 
detailing the compliances by the Unit (Sugar 
Division) against the Direction by the Board. 

Six Monthly Compliance Report of Environmental 
Clearance submitted by the Appellant to SEIAA and 

Show cause by the Board 

Reply to the show cause by the Appellant 







Neelam Kumari 
Area- Patna 

Regd. No.-17459 
Ernry Date- 21.209h 

........ 

MOST RESPECTFULLY SHEWETH: 

2 

BRIEF FACTS OF THE CASE: 

1. 

2. 

2 

3. 

That the Appellant is a company registered under the 
Companies Act and all its Directors and Shareholders are 

law-abiding citizens of India. 
The address of the Appellant is given in the cause title above. 
The addresses of the respondents are also given in the cause 
title/memo of parties above. 

The present appeal is being filed under Section 16 read with 
Section 18 of the National Green Tribunal Act, 2010 (for 
brevity the NGT Act'). The present appeal is a civil case 
where a substantial question relating to environment is 

involved, which arises out of the implementation of statutes 
relating to environment, more particularly mentioned in 
Schedule- of the National Green Tribunal Act, 2010. 

The present matter also arises out of the direction/order 
passed by respondent no. 2 dated 23d February, 2026 
contained in letter bearing Ref. no. 24 (Annexure- A-14), 1 Annenune- -14 
communicated to the distillery division of the Appellant Unit 
vide e-mail on the same date whereby Environmental 
Compensation (EC) of Rs. 9,00,000/- has been imposed upon 
the sugar division of the Appellant Unit. 

The respondent nos. l to 3 are authorities within the meaning 
of Article 12 of the Constitution of India and/or functionaries 
therein. The Appellant Majhaulia Sugar Industries Private 
Limited (Distillery Division/ the Appellant Unit) is having its 
registered office and head office at 10, Industry House, 15th 
Floor, Camac Street, Kolkatta-700017, West Bengal and the 
unit is situated at P.O. Majhaulia, District- West Champaran, 
Bihar-845454. The Appellant is a standalone sugar industry 
comprising of sugar division and distillery division. The 
instant appeal pertains to the distillery division. 

The M.P. Udyog, Majhaulia, West Champaran, Bihar was 

































































































Majhaulia Sugar Industries 
(A unit of Jay Shree Tea & Industries Lid.) 
Ref. No.: MSI: DP/308/25 
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Date: 07.11.2025 
To, 

The Hon'ble Chairman, 

S 

Bihar State Pollution Control Board, 

Nos. 

Parivesh Bhawan, Patliputra Industrial Area, 

Sub: Letter vide Ref. No. 1548 dtd. 14.10.2025 (Distillery Division). 
Dear Sir, 

Plot No. NS-B/12, P.O. : Sadakat Ashram, 
Patna – 800 010. 

Sa/ 

With reference to above referred leter regarding Direction under section 33A of the 
Water (Prevention.& Control of Pollution) Act, 1974 to restrict the utilization of Spent wash 
from use on One Time Control Land Application (OTCLA) and Ferti-irriga.ion by distilleries, 
we would like to submit herewith as under: 

Your directions 

Do not use distillery spent-wash as Ferti-
irigation or One Time Controlled Land 
Application (0TCLA); 

Do not hoid treated or untreated effluent 
in unlined lagoon/ earthen lagoons and 
all the existing unlined lagoons (if any) 
shall be dismantled/ leveled in a time 
bound manner and sludge shall be 
disposed off in a scientific manner. 

the CPCB's bio-composting SOP i.e. 
"Standard operating procedure (SOP) 
for Bio-Composting Operation for 
Molasses Based Distilleries". 

This is for your kind reference and consideration, 

Yours faithfully, 

The molasses based distillery who have 
adopted bio-composting operation as per 
the consent condition shall comply withcapacity for 7 days maximum. 

For Majhaulia Sugar Industries 

Our compliances 

(Sarvesh Kumar Dubey) 
Factory Manager 

49A) 

(49) 

We have one incineration boiler of 
capacity (24 TPH) and working pressure 
(S45\text { kg/cm)^2$) in our distillery 
division. Type of bagasse and slope of 
distillery waste to generate steam. Spent 
wash from our distillery project is used 
followed by treainent in MEE. 

100% generated spent wash from distillery 
consuming as fuel in incineration boiler 

in the form of slop which generate riclh 
potash ash in a very iess Quantity. The rich 
potash ash is selling to Ferti!izer company 
therefore we can say distillery division 
designed on ŽLD system. 

As per CPCB guidelines, we have lined 
and pakka Lagoon of Spontaneous storage 

Thanking you, 









DETAILED CONDITION COMPLIANCE OF ENVIRONMENTAL CLEARANCE 
(PERIOD 01.04.2025 TO 30.09.2025) 

EC Conditions as per MoEF F. No. J- Compliance Details 
11011/43/2009-IA!! 4) 

Specific Conditions 
1. The waste water generation shall not During the period Apr - Sep, every year our 
exceed $S00\text m}^3Atext{day}S which plant is not being operated. Our plant goes in 
after treatment shall be used for wet scrubber operation from Nov. - Mar. every year during 

crushing makeup, spray pond and irrigation purpose to cane period. $793\text{ 
achieve zero discharge. The domesticm}^3Aext {day}S 
effluent shall be disposed off in the soak pit. 

2. As per the CPCB requirement storage for 
the treated effluent from the sugar unit shall 
not exceed 15 days capacity. 

52A 

emissions shall be dispersed through stack of 
height as per CPCB Standards. 

of waste water is 
generated during season & after treatment 
$715\text{ m}^3^text{day}$ it was being 
used for wet scrubber makeup, spray pond 
and iTIgation purpose to achieve zero 
discharge. The domestic effluent is being 
disposed off in the soak pit inside the 
premises. 

| 

3. Adequate numbers of ground water quality | Adeçuate numbers of ground water 
monitoring. stations by providing monitoring stations has been set up around 
piezometers around the project area shal! be the Project Area and regular analysis is being 

set up. Sampling and. trend analysis done. Ground water analysis trends for the 
monitoring must be made on monthly basis period Apr. 25 - Sep. '25 is as under: 
and report submitted to SPCB and this 
ministry. 

omo 

We have constructed treated efiluent storage 
lagoon of for 15 days storage capacity. 
(Capacity $12600\text m}^3$ 
(S90\text{m.} \times 70\textm.} \times 
2\text{ m.}$)). 

4. Particulate emissions from the baggase-3 Nos. Boilers have been equipped with Wet 
fired boilers shall be controlled by Scrubber Emissionis being dispersed 
installation of multi cyclone / wet scrubber through the stack of height $30\text{ m.}$ & 
and emissions shall be dispersed through $40\text{ m.}S 
stack of height as per CPCB standards. The- 1 no. new soundless silent DG Set of 
DG set shall be provided with acoustic $600\text{ KVA}$ is installed for off season. 
enclosures to mitigate the noise pollution and 

5. The company shall upload the status of We have uploaded the compliance of 
compliance of the stipulated environmental| sipulated environmental clearance 
clearance conditions on company's website. conditions on company's website. 





EC Conditions as per MoEF F. No. J-11011/43/2009-IA Compliance Details 
II () 

clearance conditions, including results of mnonitored data 
on its website and shall update the same periodically. It 
shall simultaneously be sent to the Regional office of 
MoEF the respective Zonal Office of CPCB and the State 
Pollution Control Board. The criteria pollutants levels 
namely SPM, RSPM, SSO 2S, SNO x$ (ambient levels 
as well as stack emissions) or critical sectoral parameters 
indicated for the project shall be monitored and displayed 
at a convenient locations near the main gate of the 
company the public domain. 

7. Green belt in 33% of the plant area shall be provided to 
mitigate the effects of fugitive emissions all around the 
plant and compost yard as per the CPCB guidelines in 

6. The company shall obtain permission from the We have obtained NOC for ground water withdrawal from 
State/Ground Water Department to draw the water as may CGWB vide NOC No. CGWANOC/INDREN/2/2023/7976 
be applicable to this case. valid from 01.01.2023 to 31/12/2025. (Copy attached as 

Annexure - iI) 

consultation with the local DFO. 

General Conditions 

53A 

www.jayshreesugar. com. Update of compliance is done on 
periodical basis. 

8. The company shall adopt rain water harvesting We have implemented rain water harvesting plan as per 
1measures to recharge the ground water. guidelines of CGWB. 

Green belt in 33% of the plant area is being developed. Green 
belt is being developed with the consultation of DFO. (Already 
submitted in Jun. 'll six monthly report.) 

1. No further expansion or modifications in the plant shall | No further expansion or modifications in the plant will be done 
be cartied out without prior approval of the Ministry of without prior approval of the Ministry of Environment & 
Environment & Forests. 

4. The industry shall ensure that the treated effluent and 
stack emissions from the unit are within the norms 
stipulated under the EPA rules or SPCB whichever is more 

stringent. In case of process disturbances/failure of 
pollution control equipment adopted by the unit, the 
respective unit shall be shut down and shall not be 
restarted until the control measures are rectified to achieve 
the desired efficiency. 

Forests. 

2. Ambient Air Quality Monitoring Stations shall be set up Ambient Air Quality Monitoring Stations have been set up in 
in the down wind direction as well as where maximumhe down wind direction at 4 locations and monitoring of AAo 
ground level concentration of SPM, SSO _25, SNO_XS are is being done on regular basis during operation of plant. 
anticipated in consultation with the State Pollution 
Control Board. 

3. Adequate number of influent and effluent quality | Regular monitoring of effluent is being done. Eftluent sampling 
monitoring stations shall be set up in consultation with the stations have been set up in consultation vith the State Pollution 
State Pollution Control Board. Regular monitoring should Control Board. Analysis of treated effluent is being done on 
be carried out for reievant parameters. regular basis during caue crushing season. Our cane crushing season starts from Nov. and goes up to March every year. 

Characteristics of Treated Eltluent & Stack Emissions are 
within the norms stipulated under the EPA Rules. Monitoring of Boiler Stack Emission is being done on regular basis during 
operation of Sugar mill from Ncv to March every year. 





EC Conditions as per MoEF F. No. J-11011/43/2009- Compliance Details 
IA II () 

5. The overall noise levels in and around the plant area 
shall be kept well within the standards by providing 
noise control measures including acoustic hoods, 
silencers, enclosures etc. on all sources of noise 
generation. The ambient noise levels should conform to 
the standards prescribed under EPA Rules, 1989 viz. 75 
dB(A) (day time) and 70 dB(A) (night time). 
6. The project proponent shall also comply with all the 
environmental protection measures and safeguards 
recommended in the ElA/EMP. 

7. Occupational health surveillance programme shall be 
undertaken as regular exercise for all the employees. 
The first aid facilities in the occupational health centre 
shall be strengthened and the medical records of each 
employce shall be maintained separately. 

S4A) 

ds 

10. A copy of the clearance letter shall be sent by the 
proponent to concerned Panchayat, Zila Parishad 
Municipal Corporation, Urban local body and the local 
NGO, if any, from who suggestions /representations, if 
any, were received while processing the proposal. The 
clearance letter shall also be put on the website of the 
company by the proponent. 

The noise level in and around the plant 
area are well within the prescribed limits 
under EPA Rules. The Ambient noise levcl 
monitoring is being donc on regular basis 
during operation of plant. 

8. A separate environmental management cell equipped| We are maintaining a Environmental 
with full fledged laboratory facilities must be set up to Laboratory for Testing of Treated Efiluent. 
carry out the environmental management and 
monitoring functions. 

11. The project proponent shall also submit six monthly 
reports on the status of compliance of the stipulated EC 
conditions including results of monitorcd data (both in 
hard copies as well as by e-mail) to the respective 
Regional Ofice of MoEF, the respective Zonal Ofice 
of CPCB and the State.. 

All the environmental protcction mcasures 
and safeguards recommended in the 
EIA/EMP is being complied. 

One Doctor, two compounder and one 
Dresser is appointed for regular health 
check up for the employces and also 
emergency services is being provided to 
nearby areas. The records of hcalth check 
up cf the employees are being maintained 
separately. 

9. The project authorities shall provide requisite [. The project authorities are providing 
for both recurring and non-recurring expenditure to requisite unds (Rs. 48 lacs) for both 
implement the conditions stipulated by the non-recurring and non-recurring expenditure to 
recurring expenditure to implement the conditions implement the conditions stipulated by 
stipulated by the Ministry of Environment & Forests as Ministry of Environment & Forests as well 
well as the State Government along with the as the State Government. 
implementation schedıle for all the conditions 
stipulated herein. The funds so provided shall not be 
diverted for any other purpose. 

Environment Management Cell is formcd 
under the Chairmanship of GM 
Production. 

Already submitted in Dec '10 six monthly 
report. 

We arc submitting 6-monthly EC 
compliance report regularly in Junc and 
Deccmber every ycar. 





EC Conditions as per MoEF F. No. J-11011/43/2009- Compliance Dctails 
IA II (I) 

Pollution Control Board. 

55 A 

12. The Project Proponent shall inform the public that 
the project has been accorded environmental clearance 
by the Ministry and copies of the clearance lelter are 
available with the State Pollution Control Board /of Dec. "09. 
Committee and may also be seen at Website of the 
Ministry of Environment & Forests 
http://envfor.nic.in. This shall be advertised within seven 
days from the date of issue of the clearance letter, at least 
in two local newspapers that are widely circulated in the 
region of which one shall be in the vernacular language 
of the locality concerned and a copy of the same shall be 
forwarded to the Regional office. 

a 

13. The Project Authorities shall inform the Regional 
Office as well as the Ministry the date of financial 
closure and final approval of the project by the 
concerned authorities and the date of start of land development work. 

A copy of Paper Advertisement 
has been sent earlier with 01st 
Compliance Report in the month 

The proposed expansion work has 
been completed for 5000 TCD 
from 3500 TCD in Nov. '10 and 
our factory is running with the 
expanded capacity from the 
season 2010-11. 









Majhaulia Sugar Industries 

To, 

(A unit of Jay Shree Tea & Industries Ltd.) 

Ref. No.: MSI: 

The Honble Member Secretary, 

wel4sc24 
Bihar State Poiiutivu Cuniroi Boaru, 
Parivesh Bhawan, 
Patliputra Industrial Area, 
P.0.: Sadaquat Ashram, 
Patna -800 010, 

Ref.: Your letter under Ref. No. 105 dtd. 19.01.2026. 

R/Sir, 

Sub: Show Cause Notice under the Water (Prevention and Control of Pol!ution) 
Act, 1974. 

28.01.2026 

This is with reference to your ietter under Ref. No. 105 dtd.: 19.01.2026, we respectfully 
submit our point-wise reply is as under for your kind consíderation. 

59) 

1. In our Distillery Unit, we had installed Incineration Boiler since we started to rur 
cur Distillery Unit as per the CPCB norrns. Generated Spent wash is concentrated 
in MEE Plant and after mixing with Bagasse, it is used as fuel in Incineration 
Boiler 100%. 

2. The effluent goes to our Pakka Lagoon after treatment. The holding capacity of 
Lagoon is 15 days as per guidelines. The waste water generation and treated 
water is consumed Chemically, Biologically & Mechanically, which is under the 
permissible limit as per the CPCB Board. 

3. The Log book of fresh water is already maintained since start of the season 
(Annexure is attached herewith for your reference please). 

4. .There is a complete enclosure of boundary of the plant, so there is no water drain 
leakage in the factory. 

5. There is a soak pit for treatment of domestic water. We will install Sewage 
Treatment Plant (STP). We are submitting the Offer for your kind perusal. 

6. All Log books are maintained sincesothế segson (Annexure is attached 
herewith for your reference please. 

i33 

Neelam Kumari 
Area: Patna 

Mill : MajhGulia, Dis!. West Champaran, Bihah 
CIN: U15122WB2015PTC207281 

Registered Office and Head Ofice: IndusryHouke. 1S$7 
Phone nos : +91-33-22827531/34. Fax:91l399PEUa.mac Sfreet, Kolkata - 700017 

Contd..P/2... 

Rhone16254-262921, 282173 Fax : +91-6254-232242 























Annexure - A-11 

Majhaulia Sugar Industries 
(A unit of Jay Shree Tea & Industries Ltd.) Ref. No.: MSI:WP/527/26 
To, 

The Hon'ble Chairman, 
Bihar State Pollution Control Board, Parivesh Bhawan, Patliputra Industrial Area, P.0.: Sadaquat Ashram, Patna – 800 010. Ref.: Your letter under Ref. No. 10 dtd. 30,01.2026. Sub: Request for some time for submission of compliance report. R/Sir, 
With due respect, we would like to submit that, our Unit - Majhaulia Sugar Industries, Majhaulia (West Champaran) had received your direction vide your letter under Ref. No. 10 dtd. 30.01.2026 for submission of the compliance report in connection with the show cause notice. 

We sincerely acknowledge the importance of complying with the direction by the Board. Due to some issues, we are unable to complete and submit the compliance report within the stipulated time. 
In view of the above, we humbly request you to kindly give us some time i.e. at least one week for submitting the detailed compliance report. We assure you sir that all necessary corrective imeasures are being undertaken on priority basis and the report will be submitted within the requested time line. We are committed to adhere all environmental norms and directions issued by the Board. 

I would really be obliged of you for this kind of act. With Best Regards, 

We therefore once again request your good-self to please give us some time (i.e. at least one week) for submission the said compliance report before you. 

Yours faithfully, 

69A 

for Majhaulia Sugar Industries 
(Signature) 
(Sarvesh Kr. Dubey) 
Genera! Manager (Prod.) 

Name: Neelam Kumari 
Area: Patna 
Regd No: 17453 
Expiry Date: 22-11-2029 

(69) 

Date: 13.02.2026 

Authority: NOTARY, GOVT. OF INDIA 

Phone nos: +91-33 22827531/34 Fax: +91-33-22827585 

Registered Office and Head Office: Industry House, 15th floor, 10, Camac Street, Kolkata -
700017 

CIN: U15122WB2015PTC207281 

Mill: Majhaulia, Dist. West Champaran, Bihar-845454, Phone: +91-6254-282921, 282173 
Fax: +91-6254-282242 

ru tye Gapy 



















Annexure -A-14 

SPEED POST 
REGISTERED 
BIHAR STATE POLLUTION CONTROL BOARD 
Parivesh Bhawan 
Phone-0612-2261250/2262265, Fax-0612-2261050 
E-mail: msbspcb-bih @gov.in, Website http://bspcb.bihargov.in 
Ref. No. 24 
Patna, dated: 23-2-26 
From, 
D.K. Shukla, 
Chairman. 
To, 

The Chief General Manager, 
MIS Majhaulia Sugar Industries (Distillery Division), At & P.0. Majhaulia, 
District- West Champaran- 845454. 

(77) 

Direction with Imposition of the Environmental Compensation under section 33A of the Water (Prevention and Control of Pollution) Act, 1974. 
1) WHEREAS, you were required to obtain previous Consent- to- Establish (hereinafter referred to as CTE) and 'Consent- to- Operate' (hereinafter referred to as CTO) from the State Board under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as 'Air act') and under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, before establishing and operating your unit. 

2) WHEREAS, you were issued a Consolidated Consent to Operate and Authorisation (CCA) under Section 25 of the Water (Prevention and Control of 
Pollution) Act, 1974 (hereinafter refered to as 'Air act') and under Section 21 of 
the Air (Prevention and Control of Pollution) Act, 1981,and Authorization under Rule 6(2) of the Hazardous and Other 





(78) 

78A 

Wastes (Management and Transboundary Movement) Rules, 2016, vide State 
Board Ref. NO. 1047, dated 20.06.2023. 
3) WHEREAS, under the aforementioned CCA conditions you were required to 
operate your unit in compliance to the conditions mentioned in the CCA, which 
inter-alia, provided for maintenance of log-book, maintain Zero Liquid Discharge 
(ZLD) etc. 
4) WHEREAS, your unit was inspected by the officials of the State Board on 
18.12.2025, in presence of representatives of the unit, and based on the findings 
of the inspection you were served with a 'Show Cause Notice' contained in Ref. 
No. 105, dated 10.01.2026, by which you were given an opportunity to appear before the Chairman of the State Board on 02 February, 2026at 12:30 p.m. to file its objections. 
5) WHEREAS, on 02.02.2026, D.G.M Ram Jee Singh (Liaison) has appeared for hearing at the fixed time. 
6) WHEREAS, your stand was considered and based on the facts and records of the matter and the photographs and the inspection report, the State Board vide Ref No. 235 order dated 16.02.2026 came to be passed by which it was decided that the unit is directed to take remedial nmeasures and ensure ZLD and comply with CCA conditions and remove the short-comings as pointed out in the inspection and to impose Environmental Compensation. 7) WHEREAS, in view of the violation already committed from 25.11.2025 to 18.12.2025. State Boárd Committee for assessment of the Environmental Conmpensation for days of violation and has assessed the Environmental Compensation at Rs. 09,00,000/- (Rs. Nine Lacs Only). 





(79) I, therefore, in exercise of power conferred by Section 33 A the Water (Prevention 
and Control of Pollution) Act, 1974, IMPOSE UPON YOU AN 
ENVIRONMENTAL COMPENSATION of Rs. 09,00,000/- (Rs. Nine Lacs 
Only)- and direct you to DEPOSIT Rs. 09,00,000/- (Rs. Nine Lacs Only)- AS 
ENVIROMENTAL COMPENSATION THROUGH DEMAND DRAFT 
DRAWN IN NAME OF MEMBER SECRETARY, BIHAR STATE 
POLLUTION CONTROL BOARD WITHIN 15 DAYS FROM THE RECEIPT 
OF THIS DIRECTION. 
AND 

9 

IN DEFAULT THEREOF, the Board will be constrained to take action for 
recovery of the aforesaid Environmental Compensation under the relevant 
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and other 
applicable laws. 
This direction is appealable before the National Green Tribunal, Eastern Zone, 
Kolkata. 

Sd/ 
(D.K. Shukla) 
Chairman 
23.2.26 
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